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CENTRAL ADMINISTRATIVE TFIBUNAL
PRINCIPAL BENCH 

*,

oA 1 399/2003

Y of MaY, 2003New De'lhi , t.his the 29t'h da

Hon ' krl e Sh , Shanker Rai u , Member ( 'l )

Sh, Bhahrtrt.i Prasad
S/o Sh. Badri Prasad
St.reet No. 2

House No, F/8, Khaiuri Khas
Delhi - 110 094.

(By Advocate Ms. Meenu Mainee,
proxy for Sh. B'S.Mainee)

VERSLJS

. . .Appl icant

Llni on of Indi a throtlgh

The General Manager
Nort.hern Rai lway
Baroda Hou-se, New Delhi .

The Divisional Rai -'lwaY Manager
Northern RailwdY, State EntrY Road
New De'lhi' 

..'Respondents

ORDER(ORAL)

Shri Shanker Raju,

Astheapp]icant,snamestand.intheLCLRandhad
a]ready been seJected and called for screening in 1990

and further in 2oQ1, in the f ight of respondents

Headquarters memo dat.ed 15-1-2003 where it has tteen

dec.ided to recruit grouFr 'D' staf f and whi le going for

open market recrLli t,ment,, EX casttal l aklottr on Li ve

Regist.er and Sr.rpplementary Regist'er should be

prefrebly considered for regulari-sation, Despite

thei r Ci rcular, appf icant's claim has not been

consi dered.

2, In the circrlmstances, ends of just'ice wott]d

hredulymetift.hepresentoAisdisposedofatthis
stage with direct.ions to the respondents to t'reat the

V present. oA a-s representation ancl furt.her to strictly
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act. upon their own let.t ated 15-1-2003 and cons'ider

the c'laim of t.he applicant fbr regrrlarisation sa per

c'lause 2 (1) (c) having regard to his name in LCLR as

wel] as the fact t.hat. he has a'lready been called for

select'ion 'in frast.. Ordered accordingly. This shottld

be done within one month from t.he date of receipt of a

coF,y of t.his order hry ]rass'ing a detailed and -speaking

order.

3. Cotry of thi s order be sent. to the

respodent.s.

4. OA is disErosed of as above,

S R.,tfl
( SHANKER RA.ILI )

MEMBER (J)
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